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STATUTORY RESOLUTION RE: STAMP
AND EXCISE DUTIES (AMENDMENT)
ORDINANCE AND STAMP AND
EXCISE DUTIES (AMEND-
MENT) BILL

ot wrAe s W (g
gutafy wglea, # gacq I Fvar §fw
78 awm wegafa grar 22 smgEs, 1971
& sepifed @ HiT SETEA-geE
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qar gf 2, omwr aga aft W wdiew
1 fFar—uwgenferdt fagume—a
wwHAT ¢ IEaT & et afkfeafa qar gt
&, STy mrar g, 96 feafy @ g
LA E€ 21 The situation is no doubt
extraordinary, but it is a man-made
tragedy. WE-miE & WA ¥ wAL
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T | FTOW T —ag &1 T § am §
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AT war AT AT 4T, IT NG
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[ srrere T ST
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#Y &, O IHFT A FZ Joa@ ¥aAH
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Fma ¥ gk are ¥ g9t g€ & quAr
g—aads ok v fafeee =& F:30
f wa et ) wr g dmd @ HE Al
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T & fedy #m & fag gag-aafaa
$E@ & f0 § gura 74T Y & 0w WT
@ az arg aww & a1 gwar @, Afed
qgt ar warei ) (e & fam a3 &,
ERAE-QE TvE & wae & faafed H
g f, oz fegeaai afi £ @) a7

w9 ag 9 feg s 9T wwmar
-4 9%, gAR W F A -
quE qgaarel @ @eAr € agw wH g
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wraerwar 9 ? fada) ¥ gak gaw zar
Tw ¥ ¥few e o e &Y STz
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g 4T 93 A feafr gr o€ At
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oY feafe & 3w ag 7zar ¥ s
I W/ AT AP I/, ¥3 A7 g2
feaft a3 ft ? gas ot frflw foar
AT 2, TAN VAT A FT T fam A4
Tra@ WA 7 g & e 20
g ARl 9 qF Fa Fnn 7 ¥E1 QT
qEAEr A & ¥ @t gEv amr
AW § OGS qAqT ¥ ) o3AT ¥ =wA
2@r g | w9 WM § g 4R
U A wFEr qar A E &Y aenw
FT F7Ag Al a1 YHGA aqaT 3 ar
®E A AFT F1Ar e dar g
wifez 74T ? wrad a4y g7 97 M7 w0
RIS frells #7 awez 7T # 7 Ulumate-
ly this government will have to beconie 4
refugee and will have work for the relief
of that, T IBTFIT & WA 97 g7y g7y 2
afv aut & fagd a1 Y6 #47 oy ?
HT A @27 3% 5 arq wiaH Hr,
T mE T ¥ ) @ dare @ At e
7o U Frafy 81 ot st REEEE]
TaA ¥ T dar Qar & wfar @3
F W19 WaAifaw SF gw ¥ A5 w9y
I % qg S99 g 7§ gt qgs
AW 60 FAT 7™ A Y w1 wa
170 3 § mar | wifey g 5% IF
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wadifes mafaar @t swr wfo
forast awg & ag Yog agtac oy &)
That hole will have to be plugged. 37 frqy
1 A7 3N @ He ¥ A% ger o et
& fom faemma @ 1 foeflls &4 s= 00 @,
FY ey g1 a8 & 0% fedfiw adh & agg

IT 1t 15 an extraordinary situation created not
by man, fgfirs g7 7 iﬁ'& 9FE AT
pamwdr & ar I AT @ oar
g arg www w o oA @ afx
@ gFIC AT F1E  miwfemw gzan
AIAT # at I fam mft F1 fgaFc @
arFa & grg AT fawrar qwAr & ufsa
ag ®IE TEY IA A5 ¥ WT wIq ¥ AT
arv ag T 8, qF WA 7 IGYIT A
F1 feafaarard &) 1€ 7 1 ot a
At vt @ famd mod T ¥ eyt
AT TEF &1 vy feaf 7 arsaa @riy
T AR ag ot sy 1S arftw 7 a9y
&27 arelY o), QT g2 BOTATT AT SIS
¥ foor Y O qad g 7 @ar 2, -
a1 gt IgR qd A 2, I 97 IR
qurar famga wafas o cafan i
gt & fr qfenfzes, @t &
FaEr w9 ¥ v ifgw v & fAo ey
grearas faor o ar fr 15 ea#&
sgrar faa# @va a8 g 91 9T 1w A
AMAT FAMT—ag FrEAraT faar sy
g7 WAl % |9 & TATl AT fHOw
FTAT

THE DEPUTY MINISTIR IN TIIF
MINISTRY OF FINANCL (SHRIMAT1I
SUSHILA ROHATGI) Sir, 1 beg to
moye*

““That the Bill further to amend the

Indian Stamp Act, 1899, the Central
Excises and Salt Act, 1944, and the
’

*Moved with the recommendation of the President.
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Union Duties of Excise (Distribution)
Act, 1962, be taken into consideration.”

Hon. Members are aware that the ques-
tion of raising additional resources to meet
the expenditure for relief of Bangla Desh
Refugees was discussed at the last meeting
of the Governors and the Chief Ministers
of States held on the 12th October, 1971.
It was agreed at this meeting that both the
Centre and the States would raise additional
resources for mecting the above exdenditure
by the levy of tax, duty or surcharge on
certain  instruments of mass circulation.
The represcntatives of the States had also
agreed that the revenue realised therefrom
would be entirely placed at the disposal of
the Centre for the above purpose.

In the light of the above decision, the
Stamp and Lxcise Duties (Amendment)
Ordinance, 1971 (16 of 1971) was promul-
gated by the President on the 22nd October,
1971. The said Ordinance provided for the
levy, with effect from the 15th November,
1971, of—

(a) an additional duty at a flat rate
of 10 paise per instrument on Bill
of Exchange, Bill of Lading, De-
banture, Ietter of Credit, Policy
of Insurance, Promisory Note,
Proxy, Reccecipt and Transfer of
Shares falling under FEntry 91 of
the Union List. The additional
duty will be collected by means of
special edhesive stamps bearing
the inscription *‘Refugee Relief".
Under Article 268(2) of the Consti-
tution, the proceeds of this addi-
tional stamp duty would accrue
to the States. Since the decision
is that the States would make
available to the Centre the addi-
tional revenues so raised, it was
decided to collect the additional
excise duty by means of special
adhesive stamps referred to above
as it would facilitate accounting
and subsequent transfer of the
proceeds by the States to the
Centre. The additional stamp
duty is likely to yield a revenue of
about five crores of rupeesin a
full year and Rs. 1,9 crores in the
current financial year.

(b) An excise duty at the rate of two
paise per copy on newspapers and

other printed periodicals. In order
to save small newspapers and other
printed periodicals from thiz levy,
by a notification, it has been pro-
vided that such newspapers and
periodicals whose average circula-
tion does not exceed 15,000 copies
per publishing per day, will not
be liable to pay the above excise
duty. By another notification,
newspapers and periodicals which
are not ordinarily intended for
sale have also been exempted from
the levy. This would ensure
exemption from duty of school and
other college magazines, etc. which
are distributed free to the students.
As in the case of cther excisable
commodities, the facility of export
under claim for rebate or alter-
natively under bond has also been
extended to this item.

In order that there is no inter-
ruption in the smooth functioning
of this excise duty, certain proce-
dural relaxations like the extension
of Self Removal Procedure, simpli-
fication of licensing formalities.
requirements of gate passes and
acceptance of the licenses” records,
etc. have also been made,

The above duty on newspapers
and other printed periodicals is
expected to yield a revenue of Rs.
7 crores in a full year and of
about Rs. 2.6 crores in the current
financial year.

Under the Union Duties of
Excise (Distribution) Act, 1962, the
proceeds of Union duties of excise
arc distributed amongst the States
on the basis of the distribution
formula laid down in that Act.
Since the excise duty on news-
papers has been levied for meeting
the expenditure on relicf of Bangla
Desh refugees, it has been provid-
ed by amendment of the Union
Duties of Excise (Distribution) Act,
1962, that the proceeds of this
duty shall not be distributed to
the States and will accrue to the
Centre.

Sir, it became necessary to impose these
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levies through an Ordinance for the follow-
ing reasons :

(i) Parliament
session ;

(ii) Action had to be taken imme-
diately to raise maximum re-
sources, as delay would have
impeded our cfforts in this
direction ;

(iii) Steps were to be tahen 1o make
the special adhesive steps avail-
able to the general public before
the 15th November, 1971, the
date from which additional
stamp duty on certain instru-
ments was to be levied ;

For the purposes of imposition
of ‘excise duty on newspapers
and other printed periodicals, it
was necessary to initiate licens-
ing formalities and to make the
prospective licensecs familiar
with the excise procedurc includ-
ing the formalitics wunder the
Self Removal procedure ;

was not then in

(iv)

(v,

—

It was also neccssary to make
all other administrative arrange-
ments for the collection of the
duties from thc appointed date ;

(iv) The date of effect of the levies
had to be kept as 15th Novem-
ber, 1971, as thc abovc prepara-
tory steps were required to be
taken to avoid inconvenience 1o
the public.

Sir, I commend the present Bill which
seeks to replace the above Ordinance as
the objective underlying the Bill is for a
laudable purpose, namely, meeting the
expenditure for relief of Bangla Desh refu-
gees. 1 request the House to unanimously
accept the Bill.

I move.

MR. CHAIRMAN : Motion moved :

*This House disapproves of the
Stamps and Excise Duties (Amendment)
Ordinance, 1971 (Ordinance No. 16 of
1971) promulgated by the President on
the 22nd October, 1971."

“That the Bill further to amend the
Indian Stamp Act, 1899, the Central
Excises and Salt Act, 1944 and the

Ord. & Bill

Union Duties of Excise (Distribution)
Act, 1962, be taken into consideration.”

Shri  Jyotirmoy Basu—absent; Shri
Bhliogendra Yha—absent, Shri Chittibabu.

*SHRI C. CHITTIBABU (Chingleput) *
Mr. Chairman, Sir, the Deputy Minister of
Finance has placed before the House the
Stamp and Excise Dutics (Amendment) Bill
to replace the Ordinance issucd by the
President on 22nd Oclober, 1961. She also
referred to the salient features of the Bill,

[SHRI SEZHIYAN in the Chair]

17.00 hrs.

So far as I am concerned, 1 support the
additional stamp duties, as they have been
levied with the express intention of giving
relief to the Bangla Desh refugees. But I
oppose the levy of 2 paisc as excisc on the
newspapers. The Government do expect to
collcct a substantial sum from this levy.
But I do not know how they are going to
collect this from the newspapers owgpers.
By giving a fictitious figure of circulation,
the big newspapers try to get excessive
quota of newsprint, which they sell later in
black market and make huge profits. If
the circulation is 2,00,000, they show it as
5,00,000 and thereby hoodwink the Govern-
ment, Immediately on the levy of 2 paise,
they have raised the price of the news-
paper by five to ten paise. 1 would request
the hon. Minister to enquirec how they have
raised the price 5 to 10 paisc when the levy
is only 2 paise. I would also like to know
on what basis the Government is to collect
the excise levy—is it going to be on the
real circulation or on the fictitious circula-
tlon figures given by the newspapers.

It is common knowledge that there is
acute scarcity of newsprint in the country.
Taking advantage of this scarcity, the big
newspapers are selling the excessive news-
print, which they got by showing fictitious
figures of circulation, in the black market
and they are amassing wealth. 1 would
like the Ministers to go into this question
also and take effective steps to curb this
unhealthy trend among the big newspapers.
It is to be appreciated that the small news-
papers cannot stand in competition with
these big newspapers. 1 1cquest that this

*The original speech was delivered in Tamil.
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industry should be brought under the pur-
view of the Essential Commodities Act, The
poor people arc not in a position to go to
a cinema by spending Rs 5 or go to other
cntertainment  programmes by  spending
Rs. 10. They spend their leisure in reading
the newspapers which give them an idea
about the happenings in the country and
abroad. These peopie ure now  being
deprived of even this petty pleasurc. This
levy of 2 paise will, as it has happened
alrecady, unduly hit the common people,

The Government could have taken re-
course to somc other method of collecting
revenue from the newspaper. 1f you happen
to open an all-India newspaper, say for
for example, The {lindu, The Times of
India or The Statesman ; out of ten pages,
at leust six pages carry only advertisements,
For each by adivertisement the newspaper
gels Rs. 10,000 or more. A particular
paper in Tamil Nadu gets an annual in-
come uf Rs. 4 crores from adverlisements
alonc. The big newspapeis corner all the
advertiscments  issued by the Central
Government and by the public sector under-
takings. It scems that the public sector
undertakings are determined to fatten the
belly of big newspapers by giving all their
big advecrtisements to them, at the cost of
smaller newspapers which are struggling
hard to survive. If the Government had
levied a surcharge on the advertisements,
then they would have been able to realive
the samc¢ amount, if not more, which they
are likcly to get from this 2 paise excise
levy.

All the Mcmbers of Parliament are
given at regu'ar intervals the copies of
Annual Reports and other allied documents
of the public sector undertakings. One is
amazed at the superior quality of printing
and the fine paper used in such Reports.
There is also glossy cover, which can be
scen from a distance lying at the Publica-
tion Counter. When the public under-
takings, almost all of them, are incurring
losses every year, I cannot understand this
cxtravagance. It is also understood that
these Rcports are printed In privatc presses
who charge exorbitant rates for printing.
If the Government give a directive to the
public undcrtakings that all their Reports
should be got printed in the Government
Presses, then the Government Wwill be able
to effect enormous savings. Instead of
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levying this 2 paise excise on the news-
papers, they could have done this. Here,
also, T fecl that it is the undeclared policy
of the public undertakings to give all
uncncouragement to private presses.

There are innumcrable money-lenders in
the country who charge usurious rate of
25%, interest on the poot  people who have
no other go except to approach them in
times of need. They roar in wealth ex-
ploiting the poor people. Similarly, in
almost all the States there arc any number
of Chit Funds Whose primary function is
to loot the public and to cheat the Govern-
ment of income tax. The Government
could have taken recourse to levy taxes on
these money-lenders and the chit-fund
organisers in which case they would have
got enough funds to give relief to the
Bangla Desh refugcees.

Similarly, there is an all-India racket
of dealing business in Hundis. With mutual
connivance they innovate ways and means
to deprive the Government and the public
exchequer of the tax dues. The rich busi-
ness men frequently indulge in this pastime.
This source has also not been tapped by
the Government so far.

1 would now come to the plight of
small newspapers existing in the different
regions ol the country. They neither get
adequatc revenue from advertisements. nor
get enough newsprint quota. As 1 stated
earlier, both these items have become the
prerogative of big necwspapers. As 1 am
myself an Editor of a small paper,
1 am fully acquainted with the problems
of small necwspapers and the shady
deals of the |bigeer oncs. I have
taken pains to narrate the wocs of small
newspapsrs because the Ministry may not
be so fully acquainted with their problems.
The bigger newspapers, especially the English
newspapers, have got all—lndia readership.
But 1he rcgional language paper caters to
the requrements of the local people who
arc eager to get acquainted with the diffe-
rent problems faced by the country, 1
am afraid that by this levy of 2 paise, more
than the bigger newspapers, the smaller
ones will bc deprived of readership and
having no other support except the reader-
ship, they may be forced to wind up. When
ignorance is so wide-spread in the couatry,
we cannot afford to harm the interests of
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the smaller newspapers, especially the

regional language papers.

I have a few suggestions to make on
this Bill. The two paise excise levy may
be imposed on the papers having a circula-
tion of 50,000 and above. But for the
papers having a circulation of 30,000 to
20,000 this levy of 2 paise should be reduc-
ed to one paisa. The loss of revenue on
this score can be compensated by levying a
surcharge on the advertisements which the
big newspapers get. The newspapcrs hav-
ing a circulation of less than 20,000, the
weeklies and the monthlies in the regional
languages should be completedly exempted
from this levy. 1 would also add here that
pewspapers like NAVAMANI in  Tamil
Nadu which is run on cooperative basis
should be exempted from this fevy of 2
paise. 1 would also appeal to the Minister
that an investigationn has so be made as to
be how the big newspapers have raised the
price by 5 paise to 10 paise while the levy
is only 2 paise.

As the newspapers in the eastern region
of the country have closed down, there is
black-out of important news in this sensitive
area for the people of this region. When
the country is faced with an emergency,
when the security of the country is threaten-
ed by external aggression, the people living
in the border States like Assam, West
Bengal, Orissa in the East and in States
like Rajasthan, Gujarat in the West, shoald
be kept well-informed of the day to day
developments in the counury. The eco-
nomy of the country has not developed so
much that the people living in far corners
of the country can possess a radio set to
get information. The only mass media
available for the poor people of the country
living in interior and in remote corners are
the small regional language papers.

I would once again appeal to the hon.
Deputy Finance Minister that she should
bring forward amendments incorporating
the suggestions made by me earlier. 1
would conclude by appealing to her that
the smaller newspapers having a circulation
of 20,000 and less should be exempted
totally from this levy, as also the news-
papers run by cooperatives,

With these few words, I conclude.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Before 1 start speaking, may
I draw your atteution to the fact that at
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least we expect some Minister from the
Ministry of Information and Broadcasting
to be presented here, because we :hall be
saying things about that Ministry and we
expect some replies in regard to those
points, Shrimati Sushila Rohatgi is com-
petent enough talk about finance and money
maitters, no doubt, but we shall be talking
about the Ministry of Information and
Broadcasting too.

As far as the first part of the Bill is
concerned, 1 would not like to say very
much, because here is a position where
initially and primarily they are touching
people who can afford to pay more. But
why is it that they are confining the amount
to 10 paise and not increasing it to Rs. 57
If a Bill of lading or a railway receipt is
valued at Rs. 2000 or Rs. 3000 or Rs. 5300
or a Bill of exchange is valued at a lakh
of rupees, why is it that Government are
fighting shy there and confining their
heroism to 10 paise only ?

I had suggested to Government many
a time that in many countries, cheques are
taxed. In Britain from which we have
borrowed and learnt the banking system,
they have a two penny stamp on each
cheque. Why is it that our Government
are hesitant to put a tax on cheques at
least above Rs. 500 7 When Government
need money for a good cause, why is it
that they are unwilling to come and present
a budget for the purpose ? Why is it that
they have been underplaying it from the
begioning 7 We understand that the
Government and their party are very good
at gimmicks. But you feel that your
gimmicks are paying you at all ? If you
ask me—No. You have miserably failed
not because your machinery is not there
but because of the policy you follow, be-
cause of the class character of the Govern-
ment. 1 have referred to this in the morn-
ing, vesterday and day before that accord-
ing to the Auditor General, the tax arrears,
which Ministers have been trying to mislead
the House by quoting lower figures, are to
the tune of Rs. 900 crores. Out of that,
92 per cent involves the corporate sector
and high personnal income groups. Are
you afraid of touching them ? If you ask
me—Yes. So you have to go back to the

poor to fleece them. .

From 1967 onwards I have been saying

here time and time again about the neces-
sity of putting a stop to the evil of over-
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invoicing and under-iavoicing. There was
a committee appointed under Shri Kaul.
I am sorry to say either with a motive or
without knowledge, they have grossly under-
played the evil which is depriving the
country of | am not talking about smuggl-
ing of currency notes, gold etc —a forcign
exchange of Rs. 400) ciores a year. Tt is
not only depriving you of much needed
foreign exchange , 1t s alsu affecting the
the internal tax structure. You have not
been able to lay yom hands on these
people. You have just made a fecble
attempt and brought out a report which is
rather not helpful ; on the contrary, it
diverts your mind.

Why is it that the 1ecommendation for
a tax on advertisements in newspapers has
not been accepted ! | suppose you e
afraid of thc big newspapers monopolists
lest they may ignore you. They say the
truth about you and they refuse to black
us out. That is why you are touching the
monopolists. | would like to have a reply
on this fiom the Minister.

About the sirike by newspapers hawkers
in Calcutta, what has heen stated is in
correct. ‘This 15 what they have said ;

“ . that the Calcutta papers have
incieised prices in 1966 from 16 to 18P,

in 1970 fiom I8 to 20P, in 1971

February from 20 to .. and in Novem-

ber 171 the comemplation was from

22 t0 2¢P and this 2 P added to make

it 28",

What happened 7 The moment 1t was
announced, the hawhcrs were told by their
subscribers that th y did not want papers.
Many of them said that they would like
to have their paper once or iwice a week
because the policy of the Government in
the last . 5 ycars has reduccd the purchasing
power of the common man, In actual fact.
May be the rupee value might look im-
pressive lo Government, but in terms of
the purchasing power it 15 reduced.

They feel that by this action 10,000
pewspaper hawkers would be out of job
which means 50,000 pecple who would
starve and be pushed on to the streets, be-
cause Government have no scheme to ab-
sorb them anywhere so that they could work
and live. .

Theie was no reasonable ground for
iDvicusing the price as such of the news-

papers. The hawkers were willing on 13
November to sit down with the owners
for a discussion and settlement on this
question,

But another department of Information
and Broadcasting, namely, All India Radio
(AIR) had wrongly |roadcast that the poor
hawkers, because they have been demanding
a commission, had gone on strike. This is
nothing but a wrong propaganda made by
the owners through the All India Radio
which is most unfortunate. Today, in India,
the press is in the hands of the monopolists,
and the Government keep them alive in a
healthy state, and in a big way allow
them to grow and prosper in its own
interests,

We talk about the price-page schedule.
The Supreme Court-- we know the charac-
ter of your judiciary had struck it down.
But why no ordinance was brought out
then ?  You could bring out ordinanccs
for so many things, But why an ordinance
was not taken out to enforce the price-page
schedule 7 Then. why a Bill was not
brought subsequently to make it into an Act?
This shows that your promises and your
utterances are all hollow.

Then there is widespread malpractice
in the distribution of newsprints. And you
know that newsprint whieh costs in the
controlled narket about Rs, 1,400 a tonne,
15 sold in the black market at Rs. 2,300, and
immediately before the elections, it touched
cven a price-range of Rs. 3,200 per tonne
] am quite sure my hon. colleagues here
will agree with me there.

There 1s one paper in Calcutta— Anand

zaar Pat-ika. Sometime ago, they were
caught red-handed and this Government
bad siruck a deal that ‘“‘you do not write
against us, and we shall not procecd against
you.” That deal has prevented them from
prosecuting a paper which was involved in
black-marketing in newsprini.

Then we had a Congress MP, Shri
Premchand Verma. He was running a
paper. | had been told many times that
he drew newsprint but never published a
paper. That is your parly. We would like
to hear what you have done on that

Then, the ABC—Audit Bureau of Cir-
culation. It is nothing but a big joke.
There is such a lot of corruption among
those who try and deal with this ABC ;
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they do not know the ABC of honesty.
Therefore, I have forwarded a letter to the
Minister of Information and Rroadcasting,
wherein the details of corrupt practices
which are adopted by those staff working
for this newsprint control have been given.
But this Government are not willing to
disturb the newsprint monopolists, because
there s some understanding among them :
a mutual admiration society —scratch each
other’s back. So. they cannot do it.

I then come to another Bengali Papur,
Basumati, the editor of which is the former
Law Minister of the Congress Government,
and a sitting Member of this House, Mr.
Asoke Sen.  Serious charges have been
brought against the Basumati in respect of
black-marketing in newsprint and unaccount-
ed money to the tune of Rs. 22 lJakhs A
CBI enquiry was inostituted in May, 1968.
Three and a half vears have passed, but
nothing has happened, because he belongs
to the Congress. Hec is a former Congress
Law Minister. If you ask me, he was
a Congress unlawful Minister. That is
all.

SHRIMATI SUSHILA ROHATGI :
Can such remarks be made when the con-

cerned Member is not present in the
House,
SHRI JYOTIRMOY BOSU : It is his

job to be present here, The Member is
expected to be present here. You must know
the rules.

In the last three decades, in Calcutta,
not a single new daily paper worth its
name has come out. What is the reason ?
The readership figure for the eastern region,
on the basis of a thousand in population,
is very low. If [ remember aright, it is 26
per thousand. In the southern region it is
about 68. That is the condition.

Today, Mr. Chairman, these news-
paper-owners are in a fix. They have
shown a highly inflated figure in the ABC,

the big joke. Now, the Government will
be asking them to pay the paise per news-
paper as per the circulation figure of the
ABC.

They are finding it difficult to pay that
money.  Therefore all this trouble is
created.

"
Any newspaper is iunitially given news-

print enough for printing 10,000 copies.
Have we ever worked the economics of
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newspapers ? Why not raise it to 20,000
at least to start with if you really mean
business ? What has happened with the
Newspaper Corporation Finance Bill ? Has
4 decent burial been given or some other
brand of socialism is being tried in the
big monopoly press ?

The big newspapers enjoy subsidy from
the LIC. Why is that ? There is liberal
bank lending to big newspapers. The Anand
Bazaar Patrika has taken on over draft of
not less than Rs. 65 lakhs ; that is what I
understand. Newsprint for black-market,
advertisement for prosperity and bank
finance for survival—a wonderful congre-
gation. They must keep vou too alive and
prosperous. It is very nice.

The biggest weapon is advertisement and
it is used by Mrs. Gandhi in her own in-
terest. What happened ? The Ananda Bazaar
Patrika had written an article on her visit
to Calcutta. The article was found to be
bitter for the ruling party. One of the
owners was summoned to Delhi and he was
rebuked. He was threatened : if you conti-
nue to write like this vour advertisements
will be cut. I do not know what they
have done. They must have surrendered,

Take another instance from Jugantar.
Mr. Vivekananda Mukherjee wrote an arti-
cle on Bangla Desh refugees. One telephone
call went from Delhi to Mr. Tushar Kanti
Ghosh saying : you are a congress man and
the father of a congress Minister, what is
happening to your paper and why are you
publishing such articles ? Vivekananda Babu
was told by Tushar Babu : you better stop
writing for us. That is the freedom of the
Press in this country under Mrs. Gandhi’s
rule, -

The amount of money that is given in
the shape of subsidies and advertisements
to newspapers is a closely guarded secret,
as if it is the personal property of the
Ministers and the Government. Many times
I want to know the amount given to
Jdifferent newspapers. They have denied me
that information and I do not think that
they are justified in doing so.

Is it true that advertisements to the tune
of Rs. 50 crores are given, out of which
only 4 per cent are given to smaller news-
papers ? Is it also true that 85 per cent of
the public sector advertisements go to the
big newspapers and only 1A per cent to the
smaller papers ? Is it also true that 10
large newspapers alone consume 75 per cent
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of the total advertisement in value ? What
about having agencies which could catter to
all the languages 7 1 have suggested telex

and teleprinter machines for different
languages. You arc not interested in all
these things.

The AIR. the All Indira Radio is lully
under Delhi's control, Mr. Chairman, you
might be interested to know this because
your party was talking about more power
for the State Governments. One station
director regrettably told me that he had no
power over the news editors of the All India
Radio, The news editors take directives
from Delhi and the Statec Governments have
no say in the matter.

There is a huge monster, the Press
Information Bureau, 1 call it the Press
Interference Bureau, It is constantly sup-
pressing the truth and functioning wholly
for the Ministers and the Government,

I want to ask another question. What
about the Second Press Commission pro-
mised on the floor of this Hovse on 28th
August,”1969 ? In spite of all these wonder-
ful deeds what might has this Government
to ask this House to approve proposals [or
levying taxes on the people who are
groaning under suver pressurc today due
to the wrong and motivated fiscal
measures.

sit W¥er W (srganT) ool
oY, mofY Y gark Ay fadaw § A a0
dq Frqra 97 HIAT & AF W ITAF
fau zar & f &Y S AW F @e-
ot gt ¥ § wre § wAE vro7 &)
AYHT ZATY FT S § IaaT uF fgen
garqu fi-rom 139 ST FarR A
#YE @ d AEF @ g § 1 A 5 qEA
Faac s A 9k 7Y A
qox 2w HoET YT E | I A
3sar § fr ot aifafess aaofe & g
WHT § IuF gt A foar 97 1wt aw
I g Y M AW B Y § AN weARY
arq ¥ a1 Y fadax orfa fedr ny § ar
oY 13 9T § I ATAT T A fewa
AIga 95 TR1 § 1R T YRR dAw
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97 oA A7 qrd Aff w7 @y faad

T AT A # frast az o A @
2, uf & 57 garem g7 Atr v w7 39

Afrom g7 far 20 2w oot AR &
fr s 4 zar 5% oogr PEp gan
70§ ¥ Pt wrar wvrr ey e 8, faw
®AE foara A 3 omra A Peafy &
AY 77 AT AT FIA 77 A, gNA FA
NTWY, | FT 9T atRA oGF S
3R% fan a2 arq) @ ar o awar g,
TR G AL awnd f, W wEE
3FH A 27F 3 RN gL Frar a0
AFAT g fF ag st v o1 39 gwe TT R
saTr agr fremr Avwr Fary ¥ v
A afed o ar OF e 5707 F¢
T2 & T T O g T oW g1
FIL 47 &0 2 Faav a0 %Y qg srazasar
A8d 2T A% 90 &1 A%t 2| 7 qg Gr2-
RE FL AN 7% a7 gifaa G saar
AN AL YAT ST A §o00 (0F awar
® | G A3 T ArawT wraga ag fpean
AR | 5 AT ¥ TG ATAHT AT A
WET & 0T adal afwarr gy WA
wtge & faat adt v Fragdt @rs g
¥ amd a7y A a7 oY 1 BF DAy @
ag wifer faswar 5 aga 11 919 AT ae
3AH f €Y 27 . 3w afia §, wAw-wfe
3 A 3T qage fraram fe oY A
F 97 4Z AT WEC § IAF W Y
ara & aFf FvaT, 9 A F7 uF WA
FXA AA FTRTIZ W gu § IF w0
g1 zas faw ¥ wwgz frar g
afga dar Y @3 A wr aar i
ATHIT OF1 TR A1

WAR F a3y gy qgx

At gt Qg ww oht oY, o
TR W § fr N o ag T T o
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pag wrregfray & fro X ad Earar
TIT A X FAT A7 FIR g A9 2
mifae aag 3. 1, A q AT G A
f& rargar A gz 3uv a s PRV
AW v A #@Iv qafre @ a3 am
TEW I5 77} U A F AZ ATH AT 9T
AFAETTA 13 A1 Y a1 TR Y A7 oow-
AVEN FATE N 01 100 AU TR 2o
WRIT YT T g, 312 A B ar
99 SR A AT T A f oA
qflaT F F 1 7917 TIT ATRAM £T A4
21 3av far A 2w Aare o i
ITFTATT A0 AN A
ANa ryrraAATEIY gz
rmrzTmY qr ansf oo
331a1% T2 MY 5 I & T AYgATAT
FIP a7 11 391 & syromfgay i1 oF agor
FAr 7 ™MW FATAT 7T g7 iz 77 74 Y
0 rAefAn & geapgn fem oww
s AP By or gvom Y Nfaw Tv
TP AT o qAA T IO A IT
FI AW AITIT Mg A ¥ oAET 9
ame, T AR A R fr & anha wv
& ) oag a@Fr My o oA oo
arg faar st <er 2 3wl oY samar AT
F2had T ¥ fam 2q §4% & W qAC
Aar wfer | afer maw ag d fs
U9 FATY I AT E AN FA A Ny
T &TAT 9T AT @ AF A FA A @
& o7 MW FAT 4T AN YAATET gAT
FI, fwT T F garfed o smar
1T A 4T WX 59 fad9F F g wa
& FqT T E3F AN FT ST JIA FY AT
£ 0 W R | AT ox fegfy 7qg Az ®
v fegrrells seq @ fe sar @09
M fr a7 woT & Frg gat &g a7
ﬁqﬁsﬂmﬂm* oo °F &
2, o IAST AYAT vqar WY FI® @0

g & A W ® Ry s ar
JAAT AT FT WW 97qT 9T N F
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W T Y A zEn TeEtm &%
¥ dfragg Y w1 BETAT @rE
A TAT A9 FT AteE A A g
oY A ag gt A oy 3 o oar ad
Ft Ay 7€ Afra gy . ¥ fao
aifas APy ar v 47 FAwT & IR
1 A=A 3@y wr oA 0 ox ATE @
=q gafar afg- A7 72 2 fan fs
7 yafada 12w o0 AT 2N N7 QY
afrvre apnfay T TR 2, I
e a7 77 v £ a7t a7 5 vQe-
aftdt ¥1 araer & 1 vl o frafs & way
Y §EF & 77 W AM WM qR
AT Aat A AL T 91 g fy
WA AT Y qer T 29 IR AT Ry aga
fasit a¥ w24 adr $3m, w1 A AwE
T adt § 2 sy ashed 7 %

17 AT YA 7T AAE qrar § qg
gaars &1 7 fFATt M 93 @rg?
oYy S|t afgdt et §1 FATH R
AT ZHT | FEA ATAS qEATL &
Arfer®t & ArAw araw fzar 5 geEar
Fr Fga 7 a2 | A g o T oy
&Y TET B W7 1ER % FAm v @ @T
¥ 17z Qe AT gHAT AT T &)
qatefr & fag g+, Fdeafadt ¥ fag
&t 3T At AT F fAw 3 2 ge,
@S wrga 1oAY gf 7Y ENr g shard
ATHIY &7 =fey * 347 Ay 7 AT w0
Fgz awrear vEgr g od fafa 4 &
37 fadws 1 qu AT FaAr g o

% fairy aef A 157 T E ufgw
quy qEr AT AHT TZ QO FEAT
fis wrre gF g § 5 @t qul &Y
g ¥ ag o fagaT & ofca &g &

g gfas g fe ow fadaw 41 ag
feear sgr s@ax ®Y fawt 1 qvAEY
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[+t WYz wr]
2, & zwrv Agw ey @, wwd fag
georea W fr wor g 9AF ag 30
FAMC W, IAF FIC A 9T AT AR
IR FEE X T WL IRH AqA!
&1 =t ot A Fewr afan qar 7@ &,
ag ot g7 7oy AT g mwaart 97
9 Y 74 g3 gad A o faar-
R F7 vx wtzat & faaxk fm odt er?
fory woYfada ag & frama fear 2, @i
FHT Y wrgw N @ fw fraar g
AW dar 3m ForsafE F gra ®
n@IN F fasrear ¥ 7for qar & 07
39 famroq N argsTEar evemA ¥
A, v A FA oA ¥ EW? IR
3, visdtg geara @ faa F 497 97 AR
ofyetr ¢ agy & mfes ax ey
IR gvFR fGaroa ag gardr 3, TE-
qfydy & waara 7 AT & AR YeEl-
qre i 2ar &1 Fa@ara F wifAs A=
A Y A 7 Rt F w7 9§ [WE
¥ 7% 7 TEY UF F4IT 997 F AR IA
gzt gt & 5 smar Fr Afqa
qT Y T@TT FAT &, TG AF AN AT
ifa w1 7arq &, qenafadt & saar
IFIT & /AT & AT GG g, afxan
¥ IO W A T AF @A swfa-
et FEw I At 2q & Ot Fqeafaa
& WEarT Ia% f@ars g T | g
T qT 9FR AT, W TN K @ @
qqY T T gEAT /A FAY F fEars
Do vl fulr 7 @r @
faomae & S2A TE FTAFAT R 4T a®
@ goy TET ITEA E I9F A X
fawrgw agr 2 wFAY & 7 99F @i a¥

awar § o ER T #R AP S
g fae avar & |

w7 ATFIT gy w< avdy & ar ad ?
a swg B e oxed ww ofady

AR R ok 0F qfvrdy qw s ¥
f& us qar ar A Sar WY awrar ar @
2 3z arew1 A A foar I oY oy a®
gerardt aF g difqa v fear st 30
g7 4T 25 F@Iv A% TAOF @ WL
F H g2 Gar ana 7 fear 9w, o7
T AHFC AM L A AT AAF A OAC
At & f& faa% g7 fpgm qar @
AN F Ffew W yIA A wT AW
ATFX FT TE 7 &7 fad mu s
T ATE g7 TAWIET dEiev @1 AT yleew
r2re, famrer Tde 427 q7 33 v ),
Fa A FAAWN O Az 47 T FE |
L ag A2 A qftgdq avar T3, aqw
AT I A W FT A oA AT
T9 K FF gafd ¥ 3z g0 ¥ I
MM A agy 7 fro o, wEa &5
FYAA T AR5 APT 9H AT N TH 9T WAT
FGE T A A 3w wik wv qg
TE T ABAT 4 AA @ A7 g g
17 z9 fadgs 7 faars ma 37 & fag
FH HAYT g ATOA | ATFTT WAl AT
419 JFA & d) 819 Ag) a1 sAar uF
g AreT | o aaEAr wJify, 2w
o & Aawd fasreen 5 sagafaqy
AW 2 F WA FAGT 9T 9= §H 7
AT 39 & ATH 9 GF QAT §T G
& oY o& s arg g Frad frg ara
W AT9 3T, TG T FI®, ATH TARG 9T
Nz F& 04 JWIg A Ffesq v F
FTARTY T8 I JT T @ )

PROF. 5 L. SAKSENA (Maharajganj) :
Sir, in all my parliamentary life of 35 years,
18 years 1n UP Assembly and 17 years in
this Parliament, 1 have never seen an in-
stance where 13 Ordinances were passed
within the course of one month. These
Ordinances are, in the language of the Jate
Speaker, Shri Mavalankar, a negation of
domocracy.
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Secondly, never before have I known
of such huge tuxes being imposed by Ordi-
nance. Mosl of these J3 Ordinances impose
taxes on the poorest of the poor.

Thirdly, these Ordinances weie promul-
gated on the 22nd October, when Parliament
had already becn sumn oned to mcet on the
15th November  Heavens would not have
fallen it povernment had waited for three
weeks and more and imposed these taxes
through legislation, Sir, 1 consider these
Ordinances to be an nsult to this Parlia-
ment,

Fourthly, Sir, 1 oppose these Ordinances
because they impuse taxes in the name of
Bangla Desh refugecs Rangla Desh. re-
fugees are our guests and we should meet
the cxpenses on them lLom our general
revenues and we <hould not have imposed
these taxes m thoi: names on the poorest
of the poor to make relugees unpopular,

Fifthly, Sir, I am sorry that most of
these taxes are on the poorest of the poor.
Except the tax on uir trave!, which 1
approve of, all the other taxes, like taxes on
railway fares, postal articles and newspapers
are taxcs on the most cssential needs of the
poorest people  In [act, {lic iax on news-
paper 15 a tax on knowledge. These
taxes should never have been vmposed.
The sum of Rs. 70 crores, .fuch these taxes
will yicld, could have been obtained bv
practising austerity and savings 1n all de-
partments of Gosernment,

Sixthly, 1t has been said that these taxes
are temporary and will 1ast only nll the re-

fugees are here. Hut how and when will
the refugees go back ? The Government
first said that wwld opinion will foree

Yahya Khan to come to terms with Sheikh
Mujibur Rahman and his Awami League.
But nothing like that has so far happened
and instead the Pakistan army is stuivned
on our border and is bumbarding our terri-
tory every duy and our citizens and soldiers
are being killed. Yel, our Government is
still hesitating to call Pakistan's bluff and
to teach it a lesson. 1 say that the relugees
will go back to their homes in Bangla Desh
only when we send our forces inside to
conquer the Pakistan army aad cstablish
the Awami League Government in indepen-
dent Bangla Desh, Since all the properties
and land of the refugees have been looted,
our forces may have to help them in get-
ting back the possession of their lands and
Property in their villages.
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To make these taxes really temporary
and to enable the refugees to go back at the
carliest possible time, 1 think the time has
come to extend immediate rccognition to
the sonereign independent goveinment of
Bangla Desh and to defeat the Pakistan
army once for all by teaching it a lesson
which it may never forget both on the
eastern front and the weslern front  This
time there should be no Tashkant and the
whole of occupied Kashiir should be
liberated by our forces in a short and
swift blitzkrieg.  Further delay wil]l be
suicidal.

Sir, our government missed the bus in
April last. If we had 1ecognised Bangla
Desh Government at that time and had
senl our troops on a mission of mercy into
Bangla Desh then, a million people would
not have been butchered and these ten
million refugees would not have been up-
rooted from their hearths and homes. Let
us not miss the bus i secand time now,
Our army should now bc given orders to
march and conquer the enemy once and for
all,

SHRI INDRAJIT GUPTA (Alipore) :
Mr Chairman, | would like to supplement
what my colieagues on this side of the
House have said about this Bill. You will
find from the Statement of Objects and
Reassms, not only of this Bill bui of the
other two Bills relating to postal articles
and railwavs fares, that the general justifi-
cation for these measures 15 that it was
agreed at the meeting of the Governors and
Chiel Ministers of States held at new Delhi
on the I0th October, 1971 that hoth the
Centre and the States should levy taxes,
duty and surcharge at appropriate rates on
instruments of mass circulation falling with-
in their respective fields.

What has attracted the notice of these
rulers of ours is instruments of mass circula-
tion, That means, from the very conception
of this, the real mentality of this Govern-
ment, when it comes t¢ levying burdens,
becomes quite clear. Articles of mass circula-
tion mecans and must mean articles of mass
consumption or the type of articles which
the common people and the poorer sections
of the people have to consume or use, It is
very clear  in their own statement. This
formula itself implics that the richer sec-
tions of the people, thc big owners of
property and so on will be exempted from
the scope of these taxes, They have already
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selected ther target, that 15 aiticles o mass
consumplion 0  mstruments of mass cncu
lation, as they «afl it It shows the anti-
people outlook behind thewe series  of
measures Theiefore we are  opposing it
totally Not becRusc we aic agains! raising
of 1esources to meet  the requirements  of
Bangla Desh refugees—that 1 something we
all want— but as my otha colleagues, on
this side, have pomnted out, 1t i the
procedure, the attitude, the mentahty of the
Government and the 1yt ol measimes they
are mtroducing  We aic totally  opposed
to 1t

They will not touch the richer sections
They are not called upon 1o mahke the
sacrifices .t this hour of  emcrgency m the
country, All the lectures of patriotism,
scarifice and everything  are only meant for
the middie class people, the pooier people,
the woiking people and so on  The richer
people are not reguired to do anything

,As my hon friend said, 1t1sa tax on
knowledgt You ue compelling people to
cut down then reading of newspapers «nd
periodicals  This1s  what 1t comes 1o
There are many people who heep two
newspapers, in - many placss, n my cilcs
This will compel them to  give up at least
one paper This s what n comes to  1In
many cases, the pecople will not be able 1o
afford the Juxury of keeping newspapers at
all

Here, 1 would like tv seck one clarilica-
tion from the hcn Mmnster At the time
of the stroduction of the Bill, | had raiscd
this pomt also and, at that ume, if ]
remember aright, she had said that, later on
after the Bull 1s passed, 1t 18 the Govun-
ment’s miention Lo frame  certain rules and
make certain exemptions and, she said, av a
result of that, 90 per cent of the news-
papers will eventually not  have fo pay
aaything, that this tax will not fall on them
This 1s what she said

Now, they have circulated a statement
explaining the reasons which necessitated the
promulgation of the Ordmance. In that
statement, you will find that they have
calculated that the income that they will
get, that they expect to get, from the levy
on newspapers 18 Rs, 7 crorey na year,
1 am not much of & matheratician. Bul as
far as'l understand—1f I am wromg, you
Sir, will kindly correst me, [ was working
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1t out while sitting here— Rs 7 crores means
700 ctores pase 700 crores paise 18 what they
expect as income from tax 700 crores paise
divided by 2, at 2 p per copy, works out to
350 crore copses There are 365 daysin a
sear  So, roughly  with « hittle margin, of
course, you can say it warks out to 1 crore
copies per day

She says that they are gomng to make
rules and give exemptions which will leave
out 90 per cent of the papers in the country.
So, only the rtmaining 10 per cent accounts
for 1 crore copies per dav I do not know
if this s the posiion 1 am very much
surprised 1 would bike her to explain
10 per cenl ol papers in the country account
for 1 crore copies of circulation per day

MR CHAIRMAN It can be the
number of papers, not the number of copies
Suppose there are 100 papers 10 papers
may contribulc  about 90 per cent of the
circulation

SHRI INDRAJIT GUPTA 1do not
know  Let her tell us  And then if 90%
of the papers arc going to he left out, but
therc 1s nothing o the Bill to indicate that
1 do not know whether we can cal] them
assutances what she s gining us  There 15
nothing in the Bl In the Bill there 154
umform lcvv on  all papers, big, small.
medium and everybody But f 90% ol
the papers are going to be left out, then
what was the great necessity, 1 would like
fo know, of picking on this particular type
of impost when so many other types of
levies could eastlv be imposed on those
sections of the people who would not be
hurt so much ?

For example, 1n the private corporate
sector in this country there are firms, bip
firms mudium-sized firms and small firms
Why could not a cess, a particular cess, 4
special cess in the name of refugee relief

be imposed oo the invested capital, the
reserve fund and the dividends of thew
companies ? You can exempt somi

companies, if you hke  You could make
graded cess, if you hike, according to the
size of the company. | dont mind Bul
whv should not the privaie corporate sector,
at this hour of emergency, bc called upon
also to make some sacrifice and since 1t
supposed to be a temporary duty which,
wc have been promused, will be withdrawn
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once this refugee problem is no longer there,
they could easily afford to pay a cess and
that cess can be calculated without any
difficulty on their declared invested capital,
their accumulated reserves and  their
dividends from year to year. Why don't
the Government think of that ?

Why don't vou levy a tax on imported
liguor and imporicd alcohol ? May I
know ? This is a great State and Govern-
ment which talks about abstimence from
consumption of liguor, What about a cess
on imported liquor which is lound available
everywhere in the country and 11 smg hike
water 7 Why don’t they think of plicing a
cess on that ? '

Why don’t they piace a cess on rich
landlords per acre of land ? “ou decide
whom vou would call nch landlords.  You
decidc and we don’t mind and then say per
acre of land, they will lLave to pav this
much cess for the Bangla Desh refugecs.

All this sacrifice all the tears and i
the patriotism must be only the mnnonoly
of the poor of this country ? Ard you
expect us to suppert  this  hind  of
measure ?

I am sure the Fon. Mimister will not
reply to these points but 1 have to ro on
record because our Party is tolally opposed
to this.

1 do not wish to add to what Mr.
Jyotirmoy Bosu has «aid as to what gocs
on in the newspaper world. But. about
tlack money, at least there is onc specific
form of black money earnines which goes
in this industry, this newsprint business.
Everbody knows about it. But that does
not attract the attention of the Govern-
ment.

Then, why not a tax on advertisements
which I always support ? Why not tax the
advertisements which these big newspapers
receive 7 Bulk of their revenue comes from
advertisements. Nowadays the newspapers
are hardly worth reuding, some of them,
beacuse on each page the reading matter is
probably not even 109/ of the page. 90%
is nothing but advertisements. Why could
not you put a cess on that 7 It is simpler
and easier to collect.

Sir, I do not wish to take much time
of the House because this series of Bills
are all of & pieco. They all betray the same
mentality and if this is the way you propose
to finance either the refugee relief or the
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war preparations or war expenditure, if it is
thrust upon us by Pakistan, then all T can
say is that this is not the way that you can
rouse the people’s enthusiasm and morale
in this country. If vou talk big and if you
expect people (o sacrifice, then the sacrifice
must be spread out n such a way that
those people who ¢wild afford to sacrifice
more, must be called upon to sacrifice
more,

But, heic, the process is being reversed
Thercfore, we to tally opposed  this Bill and
we call upon the Government to try to
realise even at this late houwr that this is
not the way. We aie¢ pavine all sorts of
tributes which arc rizhtly deserved by our
heroic Armed T oices fightine on  the front
but the people in the rear are no less im-
portunt at a time of emergency. You
cannot help the front win'e the rear gets
distupted and the peaple i the redar made
to suller unnece suiiily or wie allowed o
be flecoud and zxploted by 1ich  proliereng
and properticd classes,

foerefore, T warn the Gosernment that
if they persists on following this nath, they
arc gomne to disrupt the umtv of the neople,
The national unity which  »n required gt
this time will be weakened and distupted if

they lollow such an 1wguitous path ol
forcing and imposing budens on  those
sections who can least bear them. ‘I here-

fore, I ask the CGovernment to wihdraw
this Bill. If thev Jdo not withdruw it, we
will continue inside and outside the House
to oppose it loch, stock and barrel among
the pcople.

SHIL JYOTIRMOY BOSU : S, May
I make a submission 2 The Minister trom
the Information and Yroadcasting  Ministry
should be present wien reply 1s given, We
have said many things which involve this
Ministry, It is no use hearing the repetition
of the same thing from the Munister of
Finance which really cuts no ice so for as
we are concerned...

MR. CHAIRMAN : It is not for me 1o
compel; it is for the Government to take
note of.

SHRT JYOTIRMOY BOSU : Will you
kindly convey the feelings of the House,
Sir 7 .

MR. CHAIRMAN: It is on record;
Government should know it, 'The hon.
Minister,
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Mr Chairman,
Sir, when we took up earlier the Railway
Passenger Fares Bill, we had met with some
of the objectioas and charges brought about
by hon. Members from the opposition. I
do not think it is necessary for me to
repeat all of them or to unduly take the
time of the House, but just to put the
record straight, I wish to say this. Shri
Indrajit Gupta himself said that he does
not expect me to answer some of the
allegations but that he wanted to put them

on reco d. So. I may follow the practice.
I wish to say that it is with utmost
reluctance that the Government had to

bring forward this ordinance; that is due to
the extraordinary situation and the exigencies
of the situation; it was only due to the
compulsion of the circumstances that we
have been compelled to have these ordinance,
promulgated. I am sure the entire House
will realise that never was there a greater
necessity for this than it is now,

I can urderstand the objection of the
hon. Members that there had been taxation
by ordinance. That is not a very palatable
idea, but this has been necessitated by the
peculiar .ircumstances and compulsion of
cevents. I would like to mention that there
have been simitarly six other occasions when
taxes have been imposed by ordinances.
For the informaiion of hon. Members, I
just want to mention them. They are :

1. Mineral OQil (Additional Duties of
excise and C!Jstoms} Ordinance,
1958.

2. Sugar (Special Excise Duty) Ordi-
nance, 1959,

3. Indian Tariff (Amendment) Ordi-
nance, 1965.
4, Indian Tariff (Amendment) Ordi-

nance, 1966.

5. Mineral (Amendments) Additional
Duties of FExcise and Customs
{Amendment) Ordinance, 1966.

6. Taxation Laws (Amendmeat) Ordi-
nance, 1967.

That does not mean that we would like
to have ordinances; that only shows that
we have domk this earlier. Some Members
said that never before has there been taxa-
tion by ordinances. That is why I am say-
ing this. , .

SHRI JYOTIRMOY BOSU : That was
in the inter session perioed.

SHRIMATI SUSHILA ROHATGI:
Shri Shibban Lal Saksena, who hails from
U. P., said that never before in his life
has he seen such a spate or flood of such
ordinances. But I would like to ask; has
there been, in his or in our life-time, such
conditions as are prevailing now, the flood
or the spate of the refugee of one crore,
which is a novel type of aggression, which
is perpetrated on our country ?

AN, HON, MEMBER : In the world.

SHRIMATI SUSHILA ROHATGI:
Yes, in the world. Have we ever seen
before the cialamity of a flood of devastating
nature whizh has been calculated rougzhly
at the cost of Rs. 325 crores in this parti-
cular year ?

SHRI JYOTIRMOY BOSU: That
shows your lack of planning, lack of
action.

SHRIMATI SUSHILA ROHATGI : If
you have the power and the capacity to
stop flood that is a different matter but we
do not have tne capacity. Have we ever
witnessed the type of cyclone damage that
we faced recently in Orissa ? These are

things which have never been witnessed
before. In spite of this, in spite of floods
and the spate of refugees who have come

from there...(Interruption)

MR. CHAIRMAN : Order please. Let
the Mianister continue.

SHRIMATI SUSHILA ROHATGI:
I have heard hon. Members with
greal  respect, May I be given §
Minutes 2 I will not take much time of

the House, just to put it on record, nothing
more, nothing less.

SHRI JYOTIRMOY BOSU : You are
a lady; we will expect you to talk unmixed
untruths.

SHRIMATI SUSHILA ROHATGI:
If there is anything in your dictionary
which is absolute truth...

SHRI JYOTIRMOY BOSU: I am

talking about your unmixed untruth.
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SHRIMATI SUSHILA ROHATGI: I am
sorry our dictionaries do not tally together;
the decfinitions are not the same.
{Interruption)

MR, CHAIRMAN : Mr. Jyotirmoy
Bosu, when you are talking, you expect
others to listen. When others are speaking
you must also be patient.

SHRIMATI SUSHILA ROHATGI :
So, Sir, what | have said just now answers

the point as to why ordinances had 1o be
promulgated.

Apart from that, certain rtelcvant fears
have been expressed by some hon, Members,
and 1 would like to put them at rest if
rossible,  The first point is that theie had
been no assurance or there had just been
an assurance which had aot been put into
cffect, as mentioned by Shri Indrajit Gupta
in repard to excmptions. 1 may tell him
for his information that a notification has
already been iscued on the S5th November,
I am speaking subject to corrcction 1in
regard to the date under which this exemp-
tion has been given to newspapers publishing
15,000 copies per day.

18, hrs.

FFor his information, 1 may also say
that the proposal has been that about 75 per
cent of newspapers will be wholly exempt
from the payment of the duty...

SHRI INDRAJIT GUPTA : From %0
per cent it has now come down to 75
per cent ?

SHRIMATI SUSHILA ROHATGI : 1
do not know what has come from what.
75 per cent of the ncwspapers will be
wholly exempt, and out of thc remaining
25 per cent only...

MR. CHAIRMAN : The point that
Shri Indrajit Gupta had raised was this.
Does the 90 per cent represeat 0 per cent
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of the copies circulated or 90 per cent of

the number of newspaper ? Has the hon,
Minister got that information ?

SHRIMATI SUSHILA ROHATGI: I
am afraid I cannot give a categorical reply
to that just now, But it will be conveyed
to hon. Members. 1t can be calculated at
the same time that even...

SHRI 8. M. BANERJEE (Kanpur) :
Since a wvery important point has been
raised, mnamely whether 90 per cent
represents the number of copies circulated
or the number of ncwspapers, she can reply
tomorrow afler going into it further...

SHRI INDRAJIT GUPTA : She may
cxplain how thev have calculated that Rs, 7
crores would be raised, because that is the
figure given in the financial memorandum
as being the anticipated revenue from the
tax on the newspapers. If she can explain
tkis calculation, it would become clear.

SHRI JYOTIRMOY BOSU: It is
alrcady part six of clock. We are to be
free after six o' clock. It is already one
minute past six o® clock.

SHRIMATI SUSHILA ROHATGI: I
would like to clarify this point...

MR. CHAIRMAN : How much time is
the hon. Minister likely to take 7

SHRIMATI SUSHILA ROHATGI : I
shall take quite some time.

MR. CHAIRMAN : She may continue
her speech tomorrow,

18.01 hrs.

The Lok Sabha then adjourned (ill Eleven
of the Clock on Friday, November 26, 1971
Agrahayana 5, 1893 (Saka).



